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Cbittuanjan Township declaring as 
'•Protected Arc-T’

202. SHHI SAMAR MUKHERJEE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Chittaranjan town­
ship has been declared as Protected 
Area;

(b) if so, the reasons therefor; and

(c) whether Government are con­
sidering to withdraw the order?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):

(a) Yes.

fb) It was considered necessary 
and expedient in public interest and 
also in the interest of the safety and 
security of the place to prevent entry 
of unauthorized persons.

(c) No.

Written Answers 68
V

Souvenirs Published by a Political 
Party

203. DR. MURLI MANOHAR 
JOSHI: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether some companies have 
given advertisements in the souvenirs 
published by a political party in the 
years 1975-76 and 1976-77;

(b) if so, name of the party which 
received the advertisements, names 
of the companies which gave the 
advertisements and amount paid for 
the advertisements by each of the com­
panies during that period;

(c) whether the Income-Tax 
Department have issued a circular 
declaring this amount exempt from 
income-tax;

(d) if so, whether a copy of the 
said circular will laid on the Table 
of the House; and

(e) whether the companies have 
given advertisements in contraven­
tion of any law and if so, the action 
Government propose to take against 
such companies?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) Yes. Sir.

(b) Full particular^ as asked for 
are not yet available.

(c) and (d). Three circulars have 
been issued by the Central Board of 
Direct Taxes from time to tiire on 
advertisement in souvenirs, ropier of 
the same, being circulars No. 19 
dated 13th June, 1969, No. 200 dated 
28th June, 1976 and No. 203 dated l«th 
July, ]976, are laid on the Table of 
the Sabha. fPlaced in Library. See 
No. LT-333/77.]

(e) Action as may be found neces­
sary will be taken on receipt or full 
particulars which are being called 
for.
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